O.A. No. 13 of 2011

Biplab Dey... .. .. . Applicant
Vs *
Union of India & Ors.. .. Respondetns

Order dated: 20.01.2011

CORAM:
Hon ble Shri C.R Mohapatra, Member (Admn.)
Hon’ble Shrt A K Patnatke Member (Judl)

Heard Mr. J. Sahu, Ld Counsel for the
apphcant and Mr. S.K.Opha, Ld. Standng Counsel for the
Railways appearing on notice; on whom a copy of this O.A.
has already been served. ’

2. it 15 observed that the applicant is a resident of
South 24 Parganas and presently posted in South-East
Ceniral Ralways, Bilaspur m Group-I) post. He has
grievances agamst the Ralway authonties, who are
prumarily General M anager South-East Central Raﬂwﬁy,
Bilaspur, Deputy Chiet Personal Officer, {H.Q), South-East
Central Raitway/B SP, Bilaspur m addition to the Chairman,
Ratway Board and other officers of the Ralways, wholr are

not under the junsdiction of this Bench. According,ly-, this

Wl

O.A. cannot be entertamed by this Bench. However, the




liberty 15 granted to the applicant to spproach the appropriate
Bench of the Tribunal, if so advised. It s made clear that we
have not gone into the merit of the case.

3. With the above observation and direction, the

O.A. 15 disnussed as not maintmnable in the Cuitack Bench

due to lack of junisdiction.

MEMBER (1)
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